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IN THE CENTRAL ADMINISTRATIVETRIBUNAL
JODHPUR BENCH AT JODHPUR

- O.A Nos.531/2011, 530/2011, 529/2011, 532/2011, 533/2011, 534/2011 with MA

142/2012, 535/2011. 536/2011, 537/201, 538/2011, 539/2011, 540/2011, 541/2011./

"542/2011, 560/2011, 498/2011, 499/2011, 500/2011, 501/2011, 502/2011, 511/2011,

512/2011, 517/2011, 518/2011, 519/2011, S$23/201), 524/2011, 16/2012, 77/2012,
91/2012, 172/2012, 173/2012, 386/2011, 387/2011, 482/2011, 483/2011, 484/2011,
485/2011, 464/2011, 465/2011, 466/2011, 467/2011 & 468/2011

Date of decision: /4y % August, 2012
CORAM
HON’BLEDR. KBS RAJAN, JUDICIAL MEMBER
HON’BLE MR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operaior, in the office of CIT (A), 16, Mumal Tower, Udaipur.

Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o
636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual
Computer Operator, in the oftice of ITO Ward-2(2), 6, New Fatehpura,
Udaipur. '

Bhunveshwar Paneri S/o Onkarnath Paneri, aged about 36 years, R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Computer Operator, in the oftice of ITO (TDS), Udaipur.

4. Dinesh Jain S/o Shri Shanti Lal Jain, aged about 30 years, R/o H.No.208,
Paras Apartment, at present employed as Casual Computer Operator, in the
, office of ACIT Circle-2, 6, New Fatehpura, Udaipur.
5. Mira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years, R/o
Khatikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpura, Jdaipur.

o

(O8]

OA No.530/2011

1. Nagraj Meenia S/o Kanji Meena, aged about 38 years, R/o village Khokbadra,
Kherwada, Udaipur, at present employed as Casual Peon, in the office of ITO

£ Ward-1 (4) 6, New Fatehpura, Udaipur.

i~

Narayan Lal Dangi S/o Shri Keshu Lal Dangi, aged about 22 years, R/o
Khatikwada, Bedla, Udaipur, at present employed as Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur. ‘

3. Narbada Shankar Menariya S/o Shri Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at present employed as Casual Peon, AO (DDO),
Udaipur.

4, Narendara Bhatnagar S/o Shri Ashok Bhatnagar, aged about 26 vears, R/o 30,

Chitragupt Marg, Mahila Mandal ke Pass, Udaipur, at present employed as Casual
<. Peon, in the office ITO Ward-2(1), 6, New Fatehpura, Udaipur.

i

= Sh Narendra Purbia S/o shri Himma® Lal Purbia, aged about 31 years, R/o

",jl}{;\NO.?_S(’) Rampura Choraha, Ubhayshrar Ji Road, Udaipur, at present employed as

' U\Qf&ual Computer Operator in the office of CIT, 16 Mumal Tower, Udaionr.



OA No.529/2011 2

1.Vikram Arya S/o Shri Bhanwar Lal, aged about 26 years, R/o C/o Shankar Sadan,

in front of Central Jail, Rajnagar, District Rajsamand, at present employed as
Casual Chowkidar, in the office of Income Tax, Rajsamand.

2.Ramesh Kumawat S/o Shri Pramanand Kumawat, aged about 27 years, R/o E-239,

Nai Abadi, Kandroli, District Rajsamand, at present employed as Casual Data
Entry Operator, in the office of Income Tax, Rajsamand.

3.Prakash Harijan S/o Shri Kishan Lal Harijan, aged about 26 years R/o Mukherjee

Choraha, Haruan Basti, Kankroli, District Rajsamand, at present employed as
Casual Sweeper, in the office of Income Tax, Rajsamand.

4.Iswar Lal Prajapat S/o Shri Bhagwan Lal:Prajapat, aged about 2 years, R/o Village

Banai Post, Binol Via Kuwaria, District Rajsamand, at present employed as
Casual Data Entry Operator, in the ofl'lce of Income Tax, Rajsamand.

5.Amba Lal Meena S/o Shri Hajari Lal Meena, aged about 33 years, R/o 50 Indra

Collony, Village Vasol, District Rajsamend, at present employed as Casual Peon,
in the office of Income Tax, Rajsamand..

0A N().532/20-'l 1

(V8]

l.-

o

Manisk Rawat S/o Shri Dau Lal Ji, aged about 30 years, R/o 14, Mayur Van
Colony, Panerion Ki Madri, Udaipur, at present employed as Casual Computer
Operator, in the office of Guest House, CIT, 16, Mumal Tower, Udaipur.
Manohar Singh Meena S/o shri Nanji Meena, aged about 30 years, R/o v1llage
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Cook, in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur :
Padmesh Sharma S/o Shri Harishankar Sharma, aged about 29 years, R/o Clo
Yashwant Purohit, Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed
as Casuval Computer Operator, in the offlce of Guest House, Addl. CIT, Range
Chittorgarh.

Praveen Sandhaya S/o Shri Sohan“Lal Sanadhaya, aged about 25 years,
R/0G 107, Gandhi Nagar, Scctor-5, Chittorgarh, at present employed as Casual
Computer Operator, in the office of Guest House, DCIT, Circle, Chittorgarh.
Pushkar Choudhary S/o Nandram Choudhary, aged about 34 years, R/o
Lakhatighati, Near Salyamuayan luuple Udaipur, at present employed as

Casual Computer Operator, in the “office of Guest House, ITO. Ward-3,
Chittorgarh. g ‘ :

0A No.533/2011
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Vijay Singh Chouhan S/o Shri Har: Singh Chouhan, aged about 33 yedrs, R/o
31, Krisanpura, Gali No.2, Udaipur, at present employed as.Casual Peon, in the
office of Jt CIT, 6, Newlalehpura Udaipur. .

Vinod Kumar Chouhan S/o shri Chotu Lal Chouhan, aged about 39 years,
R/0482, Hathi Pol, Chaman Pura, Gali No.9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6, New Fatehpura, Udaipur.

Yogesh Meena S/o Shri Omprakash' Meena, aged about 36 years, R/o Swarup
Pura Md\’ll Udaipur, at present employed as Casual Peon, in the office of lto,
TRO, 13-B, Saheli Marg, Udaipur. = i

Kishan Lai Meghwal S/o Shri Roop Lal Meghwal, aged about 26 years, R/o
621, Gali No.3, Machlla Magra, Hiran Magri, Sector f11, Udalpur at present
employed as Casual Peon, ACIT, Circle-2, Udaipur.

Mukta Sharma D/o Shri Nand Lal Sharma, aged about 31 years, R/o 103, AR

Qgemtcr in thz office Sevottam CIT, 6, New Fatehpura, Udaipur.

Bomplex, Sector 14, Udaipur, at ‘present employed as Causal Computer -
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Naresh Menaria S/o Shri Kishan Lal ‘Menaria, aged abo:: 25 yzars, R/o 255,
Badgoa1 Udaipur, at present employec as Casual Computer Operator, in the
office of ITO Ward-2 (1), 6, New Fatehpura, Udaipur.

Pankaj Joshi S/o Shri Kaluram Ji, aged about 31 years, R/o Shreenath General
Store, Goverdhan Villas, Udaipur, at present employed as Casual Computer
Operator in the office of ITO Ward -1 (1), 6, New Fatehpura, Udaipur.

Prashant Singh Ranawat S/o Mahipal Singh Ranawat, aged about 30 years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at pxesent employed as Casuai .'Computer Operator in the office of Addl.
CIT, Rarge-2, Udaipur.

Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec.Z, Ba: jura Basti,
Udaipur, at present employed as Casuai Sweeper, in the offics of JCLT Central,
Udaipur.

Rugesh Dangi S/o Shri Nathu Dangi, sged about 25 years, R/o Village Thor,
Th.Girwa, Udaipur, at present employed as Causal Peon, in the office of CIT (A),
16, Mumal Tower, Udalpur 4

OA No.535/20i1

1.

)

Teji Lal Meena S/o Shri Dmgar Lel ji, aged about 19 years “o /illage
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casuai Coo, in the
office of Guest House, [T Guest House, ..M. Sector-11, Udaipur.

Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero
Ka Mohailla, Chittorgarh, at present employed as Casual Computer Operator, in
the oftice of Guest House, ITO ward-2, Chittorgarh. »

Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o
Brahmpuri Mohalla, Bansi, Chittorgarly, at present employed as- ‘Castal Computer
Operator, in the office of Guest House, ITO, Ward-1 Chittorgarh.

Niranjar. Nath S/o0 Shri Dungar Naih, aged about 30 years, R/o C.O.

Gumaniyawala Aap Kari Aaukt Bliawan, Panchwati, Udaipur, at present

employed as Casual Peon, in the ofﬁce af Guest House, CIT< 16 Mumal Tower,
Udaipur. ‘

Dinesh Harijan S/o shri Gamera Ji Harijzn, aged about 40 years R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, ai present employed as Casual Sweeper in
the office of Guest House, IT Guest Hous:, H.M. Sector-11, Udaipur.

Kishan Lal Dangi S/o Shri Udai Lal Cangi, aged about 25 years, R/o village
Manpura, Lakhawali, Udaipur, at present employed as Casval Chowkidar in
Income Tax Office, 6, New Fatehpura, Ucaipur,

% OA No.536/20i]
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Ravi Shankar Bagoria S/o Late Shri Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sector-1}, House No.5G 14, Udaipur, at present
employed as Casual Peon, in the oftic: JCIT (TDS), Udaipur.

Sashi Kala Gari D/o Babu Garu, aged about 44 years, R/o 68 Ward No.49,
Takanar Colony, Udaipur, at presen: employed as Casual Swegpe:, in the
office of ITO TRO, 13, B Saheli Mcl[

Vishram Bariwa S/o Shri Ram Sah.i, aged about 36 years, R/o Near Income
Tax Office, Jain Marvle Ki Gali, l{2vakheda, Bhilwara, at present employed
‘asual Watexman/Peon, in the «ffice of Income Tax Officer (DDO),



S, Muhendra singh Rathore S/o Shri s 1‘ ir Si
ah Re ! Laghuvir Singh Rathore, aged about 24
years, R/io I—Ioalse Nlo.308, Ward N6 7, Jawahar Nagar, Bhilwarn, at present
cmpioyed as Casual Waterman/Peony, in the .office of Incom 'I,‘ ice
(DDO), Bhilwara Range, Bhilwara. e o Officer
OA No.537/2011

1. Soh.a‘n Lal Da}lgi S/o Shri Nathu Lal Dangi, aged about v24 yearé, R/o 618,
Gali No.2, Kailash Colony, Machlle Magra, Hiran Magri, Sector-11, Udaipur,
at present employed as Casual Peon, in the office of CCIT, Udaipur.

2. Sonali Patwa D/o Sri Ashok Kumiar Patwa, aged about 29 years, R/o 95,
Patwa Street, Jagdish Chowk, Udaipur, at present employed as Casual
Computer Operator in the office ;of ACIT Circle-1, 6, New Fatehpura,
Udaipur. L

3. Sonu Chouhan S/o shri Girdhari Lal Ji, aged about 25 years, R/o 54 Gandhi

Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper, in the
office of CIT, 16 Mumal Tower, Udaipur.
4. Vardi Chand Dangi S/o Shri Jagannath Dangi, aged about 38 years, R/o
b Dangiyon Ka Guda, Thesil Girwa, Udaipur, at present employed as Casual
Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur.
Varsha Mehta D/o Shri Statish Chendra Mehta, aged about 29 years, R/o
1338, Adarsh Nagar, Sec.-4, Udaipur, at present empioyed as Casual
Computer Operator in the office of ITO Ward-1 (4), 6, New Fatehpura,

Udaipur.

Ln

OA No.538/2011

1 Jai Singh Sarangdevot S/o shri Nirbhay Singh Sarangdevot, ag>d about 29
years, R/o Brahmpuri, Kanod, Udaipur, ‘at present employed as Casual
Computer Operator in the office of ITO Ward-1(1),6, New Fatehpura,
Udaipur. _ .

2 Jaswant Singh S/o Shri Arjun Singh, aged about 32 years, R/o Rasala Chowk

Nathdwara, Rajsamand, at present ¢noloyed as Casual Computer Operator in

the ofice of CCIT, 6. New Fatehpu:, Udaipur,

Kamlesh Kumawat S/o shri Ashok. Ji Kumawat, aged about 33 years, R/o 2

TA 41, Hiran- Magri Sec.5, Udaipui, at present employed as Casual Peon in

the oftice of CIT, 16 Mumal Tower, Edaipur. e

4, Kanhiya Lal Dangi S/o shri Hakma .1 Dangi, aged about 35 years, R/o village
Bhawarasiya, PO Daroli Udaipur, at' present employed as Casual Peon in the
office of CCIT, 6, New Fatehpura, Udaipur.

5 Kishore Kumar Yadav S/o Shri Bheru Lal Yadav, aged about 41 vears, R/o

v 719, Krishanpura, Near Ganesh Takri, Udaipur, at present employed as Casual

Driver in the office of CIT (A), 16, Mumal Tower, Udaipur.

(OF )

OA No.539/201]1

Kuldecp Singh S/o Shri Hari singh Chauhan, aged about 35 vears, R/o 31,
Krishanpura, Gali No.1, Udaipur at present employed as Casual Peon, in the

Ml §>
-~ ;’3,3\ office of TRO, Udaipur, Newfatehpura, Udaipur.
~ A Wahesh Chandra Kulambi S/o Ram: Chandra Kulambi, aged about 30 years,

0 47, Meera Nagar, New Rampurz Colony, Udaipur, at present employed as

suai Computer Operator in the office of AO (DDO), Udaipur.

herh Nagda S/o Shri Bhanwar Lal Magda, aged about 30 ysurs, R/o 174,

1Ak 1, Hompura, Ganesh Tractor Ka Pass, Udaipur, at present-eaployed as

‘o Aasuar Computer Operator in the office of ACIT, Circle-2, Udajpur.

o’
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Manish Sanadhya S/o shri Shivprakash Sanadhya, aged about 28 years, R/o
44, Kailash-Marg Jagdish Chowk, Udaipur, at present employed as Casual
Computer Operator in the office of ITO Ward-Dungarpur, 6, INewfatehpura,
Udaipur.

Manisha Sharma S/o Shri Pushkar Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nagar, Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A), 16, Mumal Tower, Udaipur. '

OA No.540/2011

L.

(%)

Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o' 71, Yadav Colony, Ambamata, Udaipur, at present employed as Casual
Peon, in the office of Guest House, Addl. CIT, R-2, 6, New Fatehpura,
Udaipur,

Rajmal mali S/o shri Nagji Mali, aged about 34 years, R/o Sichai Nagar,
Kherwara, Chittorgarh, at present @mployed as Casual Peon, in the office of
Guest House, JCI'}

Smt. Geeta Bai D/o shri Kalyan Lal Ji, aged about 40 years, R/o 20,
Panchwati nagar Palika Colony, Chittorgarh, at present employed as Casual
Sweeper, in the oltice of Guest House, ITO, Chittorgarh.

Sohan Lal Meena S/o shri Ram Lal Meena, aged about 32 years, R/o 155,
Nela Girwa, Udaipur, at presen; employed as Casual Cook, in the office of
Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at present employed as Casual Peon, in the office of
Guest House, [TO Ward-2(2), 6, New Fatehpura, Udaipur.

OA No.541/2011

1.

o
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Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of IT Guest House, H.M. Sector-11, Udaipur.

Deepak Dangi /0 Shri Nathu Lal Dangi, R/o 21 Khatikwada, Bedla, Udaipur
at present employed as Casual Peon, in the office of Guest House, ITO Ward-
1(1), 6, New [Fatchpura, Udaipur.

Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3
Nagar Parisad Colon, O/s Branam Pol, Udaipur, at present employed as
Casual Computer Operator, in the office of Guest House, CCIT, 6, New
Fatehpura, Uaipur.

Gopal Dangi S/o shri Ganesh Laf Dangi, aged about 21 years, R/o Lakadwas,
Mota Du,vm Udaipur, at present employed as Casual Peon, in the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur.

Jumme Khan Pathdn S/o shri Akbar Khan Pathan, aged about 31 years, R/o
village Bathera Ki Samy, Droli; Udaipur, at present employed as Casual
Computer Operator, in the ofﬁcp of Guest House, CCIT, 6 New Fatehpura,
Udaipur,

OA No. 523/2011.

L

Jitendra Singh Rajput S/o Shri Ratan Singh Rajput aged about 33 years resident of
11-12, Ganesh Mandir Road, Ganchi Nagar, Bhilwara, atipresent employed as
Casual Computer Operator, in the Office of Income Tax Officer, Ward No. 4,
\Bhllwala Range Bhilwara.

Al

lr/
;
L
;



$

G

2. Jitander Sharma S/o Shri Rameshwar’ I al Sharma aged about 23 years, resident of
Vijay Singh Pathik Nagar, Bhilwara at present employed as Casual Computer
Operator, in the thu, of Income Tax Officer, Ward No.2, Bhilwara Range
Bhilwara.

3. Ratan Lal Sen S/o Shri Gopal Lal Ser: aged about 32 years, ReSIdoht of 17, Kawa

Khera, Bhilwara at present employed as Casual Computer Operator, in the Office
of Deputy Commissioner of Income Tex, Circle, Bhilwara Range Bhilwara.

4, Vishal }\umm Modi S/o Shri Ilnmm Lal Modi aged about 28 years Resident of
C-239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator
in the Office of Income Tax Ofticer, Ward No. 3, Bhilwara Range Bhilwara.

w

Abdul Qadir Q/o Shri Abdul Muqeem Quazi aged about 24 years, Resident of In
Front of ldgah, Sanganeri Gate, Bhilwara, at present employed as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
Range. Bhihwara.

OA No. 5242011

1. Rajkumar Mali S/o Shri Rumeshwar Lal Mali aged about 23 years, Resident of
Shahpum Road, Sanganer, Bhilwara at present employed as Casual Computer Operator,
in the Office o[ Income Tax Oflicer, Ward — [, Bhilwara Range Blulwam

2. Bharat IKKumar Modi S/o Shri Mohan I_al Modi aged about 28 years, resident of C-
239, R.K. Coloay, Bhilwara at present employed as Casual Computer Operator in the
Office of Income Tax Ofticer, Ward 4, Bhilwara Range Bhilwara.

3. Gaurav Chouhan S/o Shri Ram Prasad Chouhan aged about 21 years Resident of
H 466. Kirti Nagar, Shastri Nagar Extentior, Bhilwara at present ewrpioyed as Casual
Computer Operator in the Ollice of Inoomc rax Officer, Ward No. 2, Bhll\/\drd Range
Bhilwara.

4, Pushpkaat Sharma S/0 Shri Nunu Ran- Sharma aged about 31 years Resident of
Jityan, The. Kotri, District Bhilwara at present empioyed as Casual Computer Operator,
in the Office ol Income Tax Oflicer, Ward 3, Bhilwara Range Bhilwara,

OA No. 77/2012

Ram Sagar Meena son of Shri Sukhpal Meeiia,
Resident of House No.71, Ward No.27, Near LIC, Kila Road,
Chittorgarh at present employed on the post of Casual

Peon in the office of Income Tax Officer (DDO) v —4

Chittorgarh.

(By Advocate Mr.J.K Mishra in all the above cases)

,Govemment or ndm Noxth Blocl\, New De‘l
"2 "The?! PllnC\lpd] Chiel Controller of Accounts (Pr.CCA), Central Boaxd of Direct

. Ta\eb NoWDelhi

J'Clk‘d Comw ssioner of Income Tax (CCAj, C.R. Building, Statute Lxrcle B D Road
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‘ I 4. The Sceretary to Govt. of India, Ministry of Personnel, Public Grievances and

Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
5. Chief Commissioner of Income Tax, 0 New Fatehpura, Udamur )

i : Respondents
| , (By Advocate Mr, Varun Gupta forR 1103 & 5

| - & Advocate Vinit Mathur ASGI with ArnkL{%{ Mathur for R.4)

OA No.542/2011

1. Devilal S/o shri Dala Ram, aged about 25 years, R/o village & Post Moongra,
Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as
Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer.

Poonam Chand S/o Shri Hari Bliajan, aged about 26 years, R/o C-7, Ram Bag

Kaga Colony Mahamandir, In the office of Chief Commissioner of Income
Tax, Jodhpur.

2

3. Ashok Kumar Sharma S/o Shri Parmanand Sharma, aged about 36 years, R/o
=y Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan ‘
| Y School, Jodhpur, at present employed as Casual Computer Operator, in the 5;

office of Chiel Conunissioner of income Tax, Jodhpur.
! 4, Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
' Nagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the
office of Chief Commissioner of Income Tax, Jodhpur.

OA No. 5602011

I. Gaurav Sharma S/o Shri HariShankui Sharma, R/o House No.474,Ward No.9,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

2. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn,

3. Bhanwar Lal Mund S/o Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Harumangarh-335512 Hanumangarh- 335512

at repent employed as causal Data Ently Operator in the Income Tax Office :
Harumangarh Jn _ .

. OA No. 4982011 R 5
]
o] Sanjay Kumar Kumar S/o Shri Har:sh Kumar, aged about 25 years, resident of
. Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual
* Computer Operator in the Office of Income Tax Officer, Sirohi.

2.

Sarwan Kumar S/o Shri Charan Das aged about 27 years, resident of Keshar Bag,
Harijan Basti, Behind Central lail, Ratanada, Jodhpur, at present employed as
Casual Safaiwala, in the office of Income Tax under PRO CCIT, Jodhpur.

Oinesh Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No. :
4, Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at '

resh Kumar S/o Shri Ramesh Kumar aged about 28 years, resident of Gudria
v, Pilkani Nari. Sumerpur, District Pali, at present employed as Casual



(4

5

Hari Singh S/0 Shri Jai Singh aged about 40 years, resident of VIill. Kumtia,

Tehsil Bali, District Pali, at preseat emplo idar i
, 5 I ) yed as Casual Chowkid
of Income Tax Officer, Mount Abu, District Sirohi, A in the office

OA No. 499/2011

L.

(VS

*Rajendra-Gurjar S/0 Shri Kishan Lal Gurjar aged about 39 ye_ér's, resident of

.I-I.No. 173 Sardarpura 1™ C Road, Jodhpur, at present employed as Casual Peon
in the Office of Income Tax Joint CIT, Jodhpur. '

Hansraj 5/0 Shri Tulsi Ram aged about 21 years, resident of Kalal Colony,
Jodhpur at present employed as Casual Chowkidar in the Office of Income Tax,
CCIT. Jodhpur. ' .

Gautam Samariya S/o Shri Mohan Lal Samariya, aged about 34 years, resident of

Gali No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the

Office of Income Tax, CIT I, Jodhpur,

Narendra Singh S/o Shri Kishore Singh aged about 21 years resident of Gali No.
2, Ganeshpura, Ratanada, Jodhpur,:at present employed as Casual Peon in the
Office of Income Tax ITO (System), Jodhpur. :

Vikrar1 Singh S/o Shri Bal Kishan Singh aged about 31 years; resident of B-76,
Arvind. Nagar, Air Force, Jodhpur, at present employed as Casual Peon in the
office of Income Tax, CIT - 1, Jodhpur.

OA No. 500/2011

1
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Hari Ram Meena S/o Shri Badri Pracad Meena, aged about 26 years, resident of
C/o Rajendra Kumar Mahavar, Prithvipura, Rasala Road, Jodhpur, at present
employed as Casual Peon in the Office of Income Tax, Ward — 1(3), Jodhpur.

Shailendra Shankhla S/o Shri Surendra Singh Shankhla aged about 26 years,
resident of Manak Chowk, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax Ward 2 (2), Jodhpur.

Alok Vyas S/o Shri Jagdish Narayan, aged about 26 years, resident of Sector —
7E, 39 Kudi Bhagtasani H.B. Jodhpur, at present employed as Casual Peon in the
Office of Income Tax, Valuation Officer, Jodhpur. R
Gulab S/o Shri Hari Bhajan aged abcut 33 years, resident of Ram Mohalla, Kaga
Colony, Jodhpur, at present employed as Casual Computer Operator in the Office
of Income Tax Ward 3 (3), Jodhpur. ~ '

Amit Pundit S/o Shri Hari Das aged about 28 years, resident of Udai Mandir,
Tilak- Nagar, Jodhpur at present employed as Casual Peon in the Cffice of Income
Tax Ofticer (Audit), Jodhpur. ' T f

OA No. 501/2011

1.

. Lal Chand Nath S/o Shri Laxman 1"}?5;11 aged about 31 years, resident of 44-3,
.Adarsh- Nagar, Pali, at present employed as Casual Computer Operator, in the

Office ‘of Income Tax, Joint CIT, Pali.

.~ Amar Singh S/0 Shri Ram Karan Singh aged about 26 '?éé{rqs, fesident of House

Noi 346, Subhash Nagar A, Pali, at present employed as Casual Waterman / Peon

3 ‘in;t'lhe Office of Income Tax, Joint C.I.T‘, Pali.

A

i




3. Ishwar lemm S/o Shri Parshram Shau aa, aged about 26 years, resident of House

No. 52, Rajendra Nagar, Near Mahila' Police Thana, Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali. -

4. Sharwan Kumar Bhati S/o Late Shri ‘3 inja Ram aged about 34 years, resident of
Vill. and PO Barsa Via Marwar Jurigtion stluct Pali, at present employed as
Casual Waterman / Peon in the Office ¢f Income Tax, Joint CIT, Pali.

5. Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khinwara, Via Marwar Junction, District Pali, at
present employed as Casual Computer Operator, in the office of Income Tax,
Joint CIT, Pali.

OA No. 502/2011

L Lalit Gehlot S/o Late Shri Mangi Lal aged about 27 years, resident of Vill. and
Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Walernan
e / Peon, in the Office of Income Tax, .I_bint CIT, Pali.

Tulsi Ram Jod S/o Shri Khema Ram aged about 32 years, resident of 352,
Subhash Nagar — A, Pali, at present employed as Casual Sweeper / Safaiwala, in
the office of Incmm Tax, Joint CIT, Pali.

Sharwan Vyas S/o Shri Ganpat Lal ﬁged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Otfice of Income Tax, Joint CIT, Pali. :

(98

4. Smt. Bhanwari Devi Wife of Late Shri Tara Nath, aged about 37 years, resident of
C/o Income Tax Office, Nagaur, at present employed as Casual Peon in the Office
of Income Tax Officer, Nagaur,

5. Kailash Kumar Chawariya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur. District Pat employed as Casual Peon /
Sataiwala, in the Office of Income ld\ Joint CIT, Pali,

0. Dinesh Vaishnav S/o Shri Hari Ram"Valshnav, aged about 22 years, resident of
Railway Station, Mokhalsar, District Jalore, at present employed as Casual
Computer Operator in the Oftice of Income Tax Officer, Jalore.

OA No. 511/2011

L Vinod Godara S/o Shri Sahab Ram a"ed about 29 years, Resident of Ward No.

‘ 13, Adarsh Takeej Road, Purani Abach Sriganganagar, at present employed as

4 Casual Computer Operator, in the Office of Income Tax ACIT, Circle
Sriganganagar,

2. Ramesh Soni S/o Shri Balram Soni éged about 23 years, resident of Ashok Nagar
- B, New Child School, Sriganganagar at present employed as,Casual Computer
Operator in the office of Income Tax"JCIT, Range Sriganganagar,

Randhir Kumar S/o-Shri Lal Ch'md."f sed about 25 years, resident of Village 36
~Nw  LNP, Tehsil Padampur, bnﬂanganag,m at present employed as Casual Computer
\Opexatoz in the office of Income Tax, {TO Ward No 2, Srlganganagar

= Bubhask Chander S/o Shri Bhanwaii Lal, aged about 29 years, resident of Ward
. 11, Behind Sukhwant Cinema, Purani Abadi, Sriganganagar, at present




employed as Casual Waterman /. Peon,
Sriganganagar.

- . n l" . -
Sohaa Singh S/o Shri Raj Kumar Saini, aged about 24 years, resident of C/o 55-
50, Ward No. 2, Bharat Nagar, Purani;Abadi, Sriganganagar, at present employed
as Casual Waterman / Peon, in the office of Income Tax, Sriganganagar.

i

OA No. 3122011

|

Mohd. Irfan S/o Shri Mohd. Gulf"uﬁ aged about 25 yers, resident of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo Ka Muhalla, Jodhpur, at present employed as
Casual Peon in the oftice of Income Tax, CTIT, Jodhlpur

Vikram $/0 Shri Manohar, Lal aged,about 27 years, remdenf ‘(.)f:Quarter No. C-

36/11, Reserve Police Line, Ratanada, Jodhpur at present employed as Casual
Peon. in the office of In¢ome Tax, CCIT Hqrs., Jodhpur.

Rattar Lal S/o.Late Shri Gyarsa Lal & cléed about 48 years, resident of Plot No. 68,
Indra Colony, Near Sati Mata Mandit, Jodhpur, at present employed as Casual
Saftaiwala / g\\’uepCl in the Office of Imome Tax, PRO, CCIT, Jodhpur

Kishore S/o Shri Puran Das Dhariwal, aged about 29 years, resident of Inside
Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Oftice of Income Tax Officer.

QA No, 51772011

B

to

(OS]

5.

Vimal Kumar Swami S/o Shri Niranjan'Lal Swami aged 33 years, Resident of C/o

Shashi STD PCO, Tilak Nagar, Bikaner, at present employed as- ._,ubl.lal Data
Entry Operator in the Office of ITO, Ward 2(2), Bikaner. A

Krishan Kumar Kansara S/o Shri Manohar Lal Kansara, aged about 25 years,

Resident ot Golchha Mohalla, Bikaner, at present employed as Casual Data Entry
Operator in the Office of JCIT, Range - 1, Bikaner.

Madhuri Sarswat D/o Shri Kamal Kishore Saraswat aged about 22 years, resident
of Panchimukha Road, Behind Kalimata:Mandir, Rani Bazar, Bikaher, at present
employed as Casual Data Entry Opexatox in the Office of ITO (TDS) Bikaner.

Shravan Kumar Shankhla S/o Shri Mao 1a Ram Shankhla aged about 22 years,

resident of Ward No. 19, Shriramsar, Bikaner, at present employed as Casua] Data
Entry Optrator in the Office of ITO chd 2(1), Bikaner.

Mahendra Singh Pnnh'n S/o Shri Gula‘o Smg,h Parihar, aged about 28 years, Shri
Karni Sewa banslhan FCI Godam Road, Indira Colony, Bikaner! at present
employed as Casual Waterman in the Office of JCIT, Range — 1 Blkaper.

Ravindra Kumar S/o Shri Bhanwar Lal aged about 25 years, Resident of 169-B,

Sadul Ganj, Bikaner, at present employed as Casual Waterman in the Office of
CIT, Bll\anu

in the office of Income Tax,

P
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e r——————
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OA No. 518/2011 Y

1.

o

Sharwan Kumar Meghwal S/o Shri ¢ Jebl Ram Meghwal aged about 36 years,
resident of Ward No. 19, Meghwal Mohalla, Shriramsar, Bikaner, at present
employed as Casual Waterman in the Office of ITO (Tech.), Bikaner.

Hari Prakash Suthar S/o Shri Kishan Lal Suthar aged about 31 years; resident of
Near B.D. Kalla House, Daga Mohsiia, Bikaner, at present employed as Casual
Data Entry Operator in the Office of ITO, Ward 1 (2), Bikaner.

Rajesh Kumar Jhungh S/o Shri Cl'iampa Lal Jhungh, tageidl about 26 years,
resident of Opp. Nagar Nigam Bhandar, Kamla Colony, Bikaner, at present
employed as Casual Sweeper, in the cffice of JCIT, Range 1 Blkaner

Mahender Kumar Ramawat S/o Shri Gopal Das Ramawat aged 29 years, resident
of Behind OBC Bank, Chhimpon «a Mohalla, G.S.Road, Bikaner 334001, at
present employed as Casual Data En: 1) Operator in the Office of 1TO, Ward 1 (4),
Bikaner.

Praveen Sharma S/o Shri Charanjeel aged 29 years, resident of Ward No, 8, Near
Shiv Mandir, Kashmiri Mohalla, Jetsar, District Sriganganadgar, at present
employed as Casual Data Entry Operator in the Office of ITO, Suratgarh.

Sukhvinder Singh S/o Shri Gurmej Singh aged 29 years, feéident of House No.
145, Jakhad Colony, Near Agrasen Nagar, Sriganganagar, at present employed as
Casual Waterman in the Office of ITO, Suratgarh. Tk

OA No. 519/2011

1.

o

. Nirmal Kumar Kheriwal S/o Shri ¢

Kamal Kishore Swami S/o Shri Hanuman Das S\'Jvan'liﬁged about 26 years,
resident of Outside Usta Bari, Near Harsholav Talab, 1Chhota Ranisar Bass,
Bikaner — 334001, at present employed as Casual Data Entry Operator in the

© Office of CIT (A), Bll\anu

Shiv Kumar Swami S/o Shri Hanuman Das Swami ‘aged about‘32 years, resident
of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Casucl Data Entry Operator in the office of ITO,
Ward 1 (3), Bikaner.

Jitendra Jhungh S/o Shri Champa Lal Jhungh, aged about 33 years, resident of
Opp. Nagar ngam Bhandar, Kamla Colony, Blk'me" ‘a t'present employed as
Casual Sweeper in the Office of CIT, 31kane1 : : :

Ram Swaroop Meena S/o Shri Molan Lal Meena, aged about 36 years, resident
of Village Bamrda, Mukam Devli Ki Dhani, Post Chokdi, 1Via Chala, Tehsil
Srimadhopur, Sikar 332 737, at present employed as Casual Waterman in the
Office of JCIT, Range — 1, Blkaner A

mja Ram Khedriwal, aged about 37 years,
“tesident of 33, Chankaya Nagar, Old Shiv Bari Road, Bikaner 334 003, at present
employed as Casual Data Entry Operator in the Ofﬁce of ITO {Tech.), Bikaner.

Raj Kumar Barupal S/o Shri Dala Ram Barupal, aged 37 years, resident of Ward
No. 19, Meghwal Mohalla, Shriramwsar, Bikaner, at present employced as Casual
\V'\tel man in the Office of ACIT, CiiCle — 1, Bikaner.
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0A No. 1672012 2

Yashwant Kumar Rawal S/o Shri Bhanwal Lal Rawal,

Resident of Village Sarneshwarji, Post Office Mandwa, .. .

Dist.Sirohi, at present employed on the
Post of Casual Chowkidar in the office of :
Income Ta§ Office, Mount, Abu,Dist.Sirohj.

OA No. 482/2011

1. Tabish Anwar son of Shri Anwar Hussain,
Resident of 164, Mohan Nagar-A, BJS Colony
Jodhpur at present employed as Casual Computer
Operator in the office of JCIT-I, Jodhpur,

2, Jagdish Singh Rathore son of Shri Mahgu Singh,
Resident of Near Kalka Mandir, Maderna Colony, ..
Jodhpur at present employed as Casual Computer .
Op.erutor, in the office of Income Tad War-1 (1), Jodhpur.

3. Ryj endra Kumar Parihar son of Shri Om Prakash Parihar,

Resident of Indra Colony, Mahamandir Jodhpur
At present employed as Casual Computer Operator,
In the olfice of Income Tax Ward-I1(2) Jodhpur. . . .

4, Kanh%iiya Lal Son of Shri Basti Ramv,'..
Resident of Gali No.1, Gandhipura, BJS, Jodhpur -

At precnt employed as casual Computer Operator in the office

of Inconu, Tax Ward-1(3), Jodhpur 3

5. leul ‘Tandan son of Shri Krishan Kumzu Tandon,
Resident of 25/E-29, CHB Jodhpur at present
Employed as Casual Computer Operator
In the bifice of Income Tax Ward-I(3) Jodhpur.

O A No. 4832011

1. Rama.sh son of Shri Gopi Lal,
Resident of Gandhi Chowk,Sardar Pdlel Marg,
Jalore at present employed as Casual
Computer Operator in the ¢ffice of Income Tax
Officer, Jalore. -

2. Raju Ram Mali son of Shri Amara, reé‘ident of .
Behind FCI Godown, Jalore at present employed
As Casual Chowkidar in the office ofh wome
Tax Oihcu Jalore.

3. Narpat Lal Parihar son of Shri Chhog,ci Ram,
Rcmdem of Indra Colonyu, Kalapura Shivganj
;'Dlst»Su‘ohl at plcsent meloycd as Casu'll

Hltesh (Jmndm son of Shri Magan Lal
= Rc,sxdent ot Near New Bus Stand, Gali- No 2,
' j-Suoln _av pnesuu unployed as Casual W 1lcrman




(g

13

/3'

Smt.Lalita wife of Shri Himamt Kumar, resident of
Near Old Police Line, Jhupdi Road, Suoh1 at plesent :
employed as Casual Safai Kaunachau in the ofﬁce of Income
Tax Ofticer, Sirohi. >

OA No. 484/2011

L

(O8]

wh

T,

Jitendra Kachawaha son of Shri Mishri Lal

Resident of Near Raj Mahal Middle School,

Ajay Chowk, Jodhpm at present emgloyed as Casual
Computer Operator in the Income 1 ax Office,Circle I Jodhpur

Deep Sxm,h son of Shri Bhanwar Ssm”h
Resident of Mata Ji Ka Gole Mandir, Maderna Colony,
Jodhpur at present employed as Casual Computer - -2
Operator in the office of Income Tax, Ward-2(2) Jodhpur

Ugam Singh son of Shri Chandra Smgh, resident of
Near Kalka Mandir, Maderna Colony, Jodhpur at
Present employed as Casual Computer Operator in
the office of Income Tax Officer (Tecl), Jodhpur.

Kusha! Singh son of Shri Bhanwar ngh

Resident of Mata Ji Ka Gole Mandir, Maderna Colony, ‘

Jodhpur, at present employed as casual Computer - ' -
Operator in the office of Income Tax' thcer (Audlt) Jodhpur '

Daulat son of Shri Suraj, 1esxdent of . -
Opp.Mahamandir Railway Station, Rara Bag Scheme,
Jodhpm at present employed as Casudl Peon

in the office of Income Tax Ward-1(1)

Jodhpur.

O A No. 485/2011

3.

Y

fw|‘-§qtve01 bon of Shu Bhanwm Lal xesment of

e

Praveen Singh son of Shri Madan Siagh

Resident of 1/S Hem Singh Katala, Mahamandir - R
Jodhpur at present emplo yod as Casuil Peon in the ofﬁce S
Of Inaome Tax, CCIT, Jodhpur. '

Mahendra Singh son of Shri Amar Smgh : o
Resident of Abaynagar, H.No0.95-A, Niyatavera, Ma11g1a Pung1a_ »

Jodhpur at present employed as Casual Chowkidar in the ofﬁce T

of Income Tax, CCIT, Jodhpur,

Suresh Kumar son of Shri Kishan Chand Samariya. .

Resident of Kalal Colony, Gali No.9

Inside Nagauri Gate Kila Road, Jodhpiir at present o
employed on the post of Casual Chowkdiar in Guest SRR
House, CCIT Office, Jodhpur. e
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1. Arun Kumar son of Shri Hansraj |
resident of H.No.55, Prithvipura,
Rasala Road, Jodhpur at present employed

On the post of Peon, in Income Tax Office,
aomCRmd Jodhpur.

OA No. 464/2011

2. Santosh Kuamu son of Shri Tara Chand Chandel = -~ -

Resident of Gali No.04, Kalal Colony, Nagauri Gate,
Jodhpur at present employed on thé; post of Peon -
in.come Tax Office, Paota C Road Jodhpur

(%)

RaJ U bon of late Shri Bhanwar Lal, resxdent of H. No 29 '
Shamkax Nagar,Sangariya Fants, =~ v

Jodhpm at present employed on the post of Peon ‘
in Ins.ome Tax Office, Paota C Road Jodhpur. ,__{

B (

4, Mahmdxa Gurg g,u son of Shri KlShdll Lal Lal
Resident of Plio No.173, Ist C Road, Paota Jodhpur Income
Tax Colony at present employed onl the post of Peon .
in Income Tax Office, Paota C Road, Jodhpur.

L9 e}

Chanira Prakash son of Shri Dev Das Rankawat - .
; Resident of Near Gokul Niwas, Umed Chowk,

“ Jodhpur at present employed on the post of Peon -
in Incbme Tax Office, Paota C Road, Jodhpur

[

Deepa Ram son of Shri Raju Ram resxdent
Of near Income Tax Department, Baloua
Distt. Barmer at present unployed on'the
Post of Peon/Computer Works in the’

Office oflncomc Tax Olticer, Balotra Distt.Barmer. .

QA No. 463/2011

L Gopal Lal Prajapt, son of Shri Kana Rdm
Resident of Om Colony, Gangwa Road
Makrana, Dist.Nagaur at present emplwed
As Cast.al Computer Operator in the office .
of lncome Tax Officer (DDO) M'lkarana Distt Nagaur. . e

2. Anandi La!l Saini sons of Shn Hardeen Ram
Resident of Near Trimurti Mandir,
Jhaira Talab, Makrana, Distt. Nagaur

at present employed as Casual Compu er Operator in the oﬁlce
Of Income Tax Officer (DDQO), Makar:ma Distt. Nagaur

3. Tikam Chand Sen son of Shri Gordhas ;ual,

=iz, Resident of Gangri Chowk, Mithri,
frg™s Tehsil NawaCity, Dist. Nagaur,

) ~‘\ At present employed as Casual Peon

. in the oftice of Income Tax QOfficer (DDO)

M'lkal ana,Distt.Nagaur.
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4, Hukum: Chand Sain son of Shri Gordhan Lal, -

' Resident of Gangri Chowk, Mithri,, Tehsil Nawa Clty

Dist. Na‘,dux at present employed as Casual B

" Chowkidar in the office of Income Tax Officer (DDO)
Makarana, Dist.Nagaur.

" OA Nud66/2011°

.

.1/ ’

L Manoj Kumar Bora S/o Shri Magau Lal Bora, aged about 43 years, R/o

Gungsa Ki Gali, Lohiyon Ka Chowk, Nagaur, at present employed as Casual
Computer Operator in the office of Income Tax Officer, Nagaur.

Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Ayuxvedlc MG Road, Nagaur, at
present employed as Casual Computer Operator in the office of Income Tax
ofticer, Nagaur.

Nitesh Toawat S/o Shri Narendra Kumar Tolawat, aged about 26 years, R/o
Toluwato Ki Pole, Machhion Ka Chowk, Nagaur, at.present employed as
Casual Computer Operator in the office of Income Tax Officer, Nagaur.
Nurendra Meena /o Shri Gokul lal Meena, aged aboul 29 years, R/o village
Kalandlapura Tehsil Devli, District Tonk, at present employed as Casual
Chowkidar in the oftice of Income Tax Ofﬁcer Nagaur.

Laxman Singh S/o Shri.Ram Deyv, aged about 25 years, R/o Kasaiwara,
Nakash Gate, Nagaur at present eniployed as Casual Chowkidar in the office
of Income Tax Officer, Nagaur,

QA No.467/2011

1.

Chandra Prakash S/o Shri Rameshwar Lal Ramawat, ahged about 24 years,
R/o Azad Chowk, Ramawat Street, Barmer, at present employed as Casual
Computer Operator in the office of [ncome Tax Officer (DDO), Barmer.
Bhanwal Lal Chaudhary S/o Shri Gena Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Bhopji District Barmer 344034, at present
employed as Casual Peon in the office ¢f Income Tax Olficer (DDO), Barmer,
Lallt S/o shri Gauri Shankar, aged gbout 24 years, R/o Jaswant Ki Ghati,
Batesagar, Jodhpur , at present empioyed as Casual Peon m th» cffice of
Income Tax Oiﬁuu Ward-11 (1), CIT 1*, Jodhpur, .

Smt. Lalita W/o Shri Ashok Kumar, aged about 36 years,- IUo Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casual Peon in the
oftice of Income Tax Ofﬁcers (TDS-1) (DDO), Jodhpur. .. . ..

~a~" OA No.468/2011

L.

6\

o

Inder Singh Chauhan S/o shri Babu Singh Chauhan, ag»d about 31 years, R/o

Maderana Colony, Near Kalka Mata Mandir, Jodhpur At present employed as

Casual Labour (Pcon) in the office of ITO TDS-II, Jodhpur.
Pradecp Singh S/o shri Sawai Singh, R/o Sadar Bazar, Dhan Mandi, Jodhpur

at present employed as Casual Labour (Peon) in the office of ITO TDS-II,
Jodhpur,

Amrav Dan Charan S/o Bhanwar Dan, aged about 28 ‘years, R/o
Higlaghnagar, Laxman Ghati, Socrsagar, Jodhpur at present employed as
Castal Labour (Peon) in the office of ITO TDS-II, Jodhpur.

Manisha D/o Shri Bali Singh, aged about 24 years; R/o Nathu Ka Nohra,

Kubian Ka Bas, Umed Chowk, Jodhpur at present emplcved as Casual

.+ .Computer Operator in the oftice of Asstt, Commissioner ‘of Income Tax —
e TDS 11, Jodhpur.
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(By Advocate Mr. JK Mishra in all the above cases)

Versus

1. Union of India throu0h Secretary, Cen iral Board of Dlrect Taxcs Mlmstry of
Finance, Government of India, North Block, New Dethi, -

2. The Principal Chief Controller of Accounts (Pr. CCA) Central Boald ‘of Direct

Taxes, New Delhi.

Chief Commissioner of Income Tax (C( A), C.R. Bmldlng, Staer \,ncle B.D.

Road, Jaipur.

4. The Secretary to Govt. of India, Mnustry of Personnel Pubhc Unevances and

Pensions, DL])dllmellt of Personnel and Training, North Block, New Delhi-110 001.

Chief Con missioner of Income Tax, Paota C Road, Jodhpur-II Jodhpur

i ' ;‘ - Respondents

o

P (By Advocate Mr. Varun Gupta for R 1to 3 & ) and Advocate Mr let Mathur ASGI
TR with Ankur Mathur for R.4)

s e
LA A -
T S s

e OA N0.386/2011

1. Anil Kumar Solanki S/o Shri Bhanwar Lal Solanki, aged about 26 years, R/o
H.No:8, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla, Mandore,

Jodhpur, at present employed on the post of Peon in the olhce of Commissioner

I ‘ of Income Tax-II, Jodhpur.

L 2. Deq»ak Parihar S/o Shri Dhanraj Parihar, aged about 23 yeals Rlo Mahyon

Ki Dhani, Pipar Road, Jodhpur, at precent employed on the post of Peon, in the -

office of Assistant Commissioner of* Incorne Tax (HQ), O/o Coxmm°51oner of

Income Tax-11, Jodhpur.

Purkh Das S/o Shri Dhan Das, aged about 32 years, R/o Vlllage Binjwariya,
Via Tinwari, Tehsil Osian, District Jodhpur, at present employed on the post of
Peon, in the office of Income Tax Officer, Ward-3 (4), Jodhpur, -~
4, Prem Prakash Sahu S/o Shri Poona Ram Chaudhary, aged about 23 years, R/o

Inconi¢ Tax Colony, Mandore Road, Jodhpur, at present employed on the post
of Peor, in the office of Income Tax Officer, Ward 1(2), Jodhpm

(OS]

OA No. ‘3‘»7/70 l L

1. Jaideep Solanki S/o Shri Numal So]ankl aged about 30 years, R/o “Mohan
Villa”, Opp. Gokul Niwas, Umed Chowk, Jodhpur, at present employed on
the oost of Computer Operator, ir; the office of Income Tax Officer, Ward-
3N, Iodhpun
: e 2. Bhasvani Singh S/o Shri Kuku ang,l aged about 27 years, R/o D.S. Colony,
P Near Medical College, Jodhpur, at present employed o1 jne-post of Computer
o : Operator, in the office of Commissioner of Income Tax-11, J odhpur.
G 3. Mahaveer Singh Chaudhary S/o Shu Heera Lal Chaudhary, aged about 24 —
Lo years, R/o Income Tax Colony, Mandow Road, Jodhpur, at present employed -
on the post of Computer Operator, 'in the office of Addl Commlssxoner of
Income Tax, Range-3, Jodhpur.
4. . Rakesh Puri S/o Shri Govind Puri, aged about 23 years, R/o Mata Ji Ka Than,
e Mangra Poonjla, Mandore, Jodhpur, at present employed on the post of
i . .. Com putcx Operator, in the. office of Assistant Commissioner of Income Tax,
P 2E o T Cirele-3, Jdohpur.
! 5 i Surewira Bhati S/o Shri Kishori Lak aged about 34 yeara R/C ‘Street on.
AT Tnftont of Shiv Mandir, Ratanada, Jochpur at present employed on the post of
-' Com‘n ter Operator, in the office of h come Tax Officer, Ward 3(2) Jodhpur,




(By Advocate Mr. JK Mishra in all the cases)

- 6. Shankur Lal Parmar-S/o Late Shri Mana Ram, aged about 35 vears, resident of
4 Cfo Shri Arjun Singh Prajapat, P.vo.8, Ram Nagar, Bhadwastiva, Jodhpur, at
g present employed on the post of Computer Operator in the. oiuvc of Income
g Tax Officer, Ward-3(4), Jodhpur. :

: 7.
:
4

Verisus

1. Union of India through Secretary, Central Board of Direct Taxes, Ministry of

2 Finance, Government of India, North 3lock, New Delhi.

I 2. The Principal Chietf Controlloer of Accounts (Pr.CCA), Central Board of Direct
Taxes, New Dehi.

3. Chief Conunissioner of Income Tax (CCA), C.R. Buxldmg,, Statute Circle, B.D.
Road, Jaipur.
4. The Secretary to Govt. of India, Ministry of Personnel, Public Grievances and

s Pensions. Department of Personnel and Training, North Block, New Delhi-110
— 001. :

(By Advocate Mr, Varun Gupta for R 1to 3 and Advocate Mr. Vinit Mam.ur, ASGI w1th
Ankur Mathur for R.4)

OA No. 91/2012

1. Gauri Shankar S/o Shri Kishn Lal Maruy,
R/o0 Ward No.18, Naiyon-ka-Mohulla,]
Napasar, Bikaner at present
Employed as Casual Chowkidar, in the office .
Of Assistant Commissioner of Income Tax
(Central). Bikaner,

e A =2 i i e b A

2. Mohd. Umar S/o Shri Anwar Ali, R/o Teiyeon-ka-Mohulla, -
Near School No.9, Fad Bazar, Bikaner
At present employed as Casual Waterman
In the office of Assistant Commissioner of -
Income Tad (Central), Bikaner.

(By Advocate Mr. JK Mishra)
Vs

. 1. Union ot India through Secretary, Central Board of Dxrect Taxes Muustry of
: Finance, Government of India, North Block, New Delhi. :

2. The Principal Chief Controller of Accounts (Pr. CCA) Ccntxal Board of Direct

" Taxes, New Delhi, '

Chief Commissionér of Income Tax (CCA), C.R. Buxldmg, Sfatuto Circle, B.D.
Road, Jaipur.
4, The Secretary to Govt. of India, Ministry of Personnel, Public Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.

5. Assistant Commissioner of Income Tax (Central), Ayakar Bhavan, Rani Bazar,
Bikaner.

~~~
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0A No. 172/2012

I

o

()

wh

Gopal Kuasar S/o Shri Panna Lal Kasarz; -

At present employed as Casual Computér Operator.
In the ofiice of DCIT, C.C.1, Udaipur O/o the JCIT-
Central Range, Udaipur,

Mukesh Gayri S/o Shri Vardi Chander Gayri,

At present employed as Casual Computer Operator
In the oftice of ACIT, CC.2 Udaipur O/o the JCIT,
Central Range, Udaipur. :

Harish Lakshkar S/o Shri Labh Chand Lakshkar,
At present employed as casual Computer Operator
In the oitice of JCIT, Central Range, Udalpur

Miss.Priyanka Soni D/o Shri Arunji Swarnkar,
At present employed as casual Computer Operator .
In the office of JCIT, Central Range, Udaipur,

Moti Lal Dangi S/o Shri Puraji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range, Udaipur.

Rop Lal Dangi S/o Shri Dulaji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur.

OA No. 173/2012

1.

to

-,
(U8

wh

Pushkar Lal Dangi S/oShri Udai Lal Dangi,
At present employed as Casual Driver

In the oftice of DDIT, Inv.], Udaipur

O/o the Addl. DIT, Inv.Udaipur.

Balu Rai: Dangi S/o Shri Ram Lal Dangi,

At present employed as Casual Peon,

In the office of DDIT, Inv.2. Udaipur O/o the Addl. DIT
Inv. Udmpul

Vijay Lohar S/o Kishan Lal Johar,
At present employed as Casual Peon,'in the office of
the Addl DIT, Inv. Udmpm '

Poonam Chand Meena S/o Shri Narayer. Lal Meena
At presenl employed as Casual Peon,
In the oifice of DDIT, Inv.2. Udaipur O/o the AddL.DIT

Inv. Ud'll‘)Lll

Smt.Sushila Bai Sonawat W/o Shyam Lai Sonawat,
At present employed as Casual Sweper,
. In the oflice of Addl. DIT Inv.Udaipur.
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T Yashwant Joshi S/o Late Shri Mollﬂ';}Lnlleosllx

Al present employed as Casual Computer Operator,  :

In the office of DDIT, Inv.2. Udalpm O/o the AddLDIT.

Inv. UdmpLu , ' ;‘r‘;
(By Advocat‘c Mr. JK Mishra in all the above cases) EAPREAE

Vs.

1. Union of India through Secretary, (fxtral Board of Dlrect Taxe,, Ministry of
Finance, Government of India, North Block New Delhi..
2. The Principal Chief Controller of Atcounts (Pr.CCA), Central Board of Direct
Taxes, New Delhi.
3. Chief Commissioner of Income Tax.(CCA), C. R Buxldmg, Statute Circle, B.D.
Road, Jaipur.
4. The Secretary to Govt. of India, Ministry of Personnel, ‘Public Grievances and
Pensions, Department of Personnel and Training, North Block New Delhi-110 001.
5. Joint Commissioner of Income Tax {Central Ranf,c) 3r ﬂoor Mumal Towers,

o 16,Saheli Marg, Udaipur.
A6 | .
- (By Advocate Mr. Varun Gupta for R 1to 3 &35,
(None for R.4) .
ORDER
Per: B K Sinha, Administrative Member
These - applications  have been directed agamst “the  order
No.F/Mo/CCIT/IPR/AQdLCIT (Hqrs) /2011- 12/710 dated 31/5/2011 of the third
respondent [A1] and OM N0.49011/31/2008- :5tt© dated 12 9 2008 of 4“‘ respondent
[A2]. As these have the same cause of actlon,.anl the apphcatnons ere dlspo_sed of by this
common order.
., Reliefs sougizf fer: | o
~ “(i}) That the applicants may be perritted to peruse this joint application on

{

behalf of five applicants under Rule 4(5) of CAT Procedure Rules, 1987

(i) That impugned order dated 31.5. 2011 {Annexure A1) lssued by 3"
respondent may be declared illegal and the same. may- be’ quashed The
respondents may be directed to make payment to the appllcant @ 1/30" of the
pay at the minimum of the time scale of pay of the Group D staff plus dearness
allowances i.e, Rs. 292 per day as basic pay w.e.f.-17.2008 and applicants.
aliowed with all consequential beneﬂts including the due arrears thereof. The
2 ~OM dated 12.9.2008 [Annexure.A2) may be ordered to be modified




pAV

20

(iii) That eny other direction or orders may be passed in favour oF thx.
applicants, which may be deemed just and proper under the facrs and
circumstances of this case in the interest of justice. 2

(iv) That the costs of this application may be awarded.” "
2 All these OAs have been accompanied by Rule 4(S) Application for filing the joint

application. These have been allowed. ' : ) Al s

Cuse of the applicants

3. The case of the applicants in brief is that the apphcants were mn*mlly engaged as
, daily wage casual workers to work as casual computer operator/peon etc on the dates
mentioned against their names in Income Tax office along w;th theklr educational

qualification as per the chart below:

OANo. ' [ Nameof applicant(s) Educational - - Daia* rom working
'i' o ‘ qualification | &~ .<-
"OA531/2011 "E.Abdul Kadar i MA - - 1.9.2004
.. Ajit Singh Chauhan ' BA 1.4.2005
¢ Bhunveshwar Paneri BA - 15.4.2002
| Dinesh Jain B.Com 12.5.2002°
.| HiralalDangi - 7th © T 11.5,2807
| QA 530/2011 . Nagaraj Meena MA 11.5.2004
| Narayai Lal Dangi , ™ 2.2.2010. .
! Narbada Shankar Menariya 8th . 1.5.2003
* Narendra Bhatnagar BA 1.7.2007
_ Narendra Purbia 11th ~122.9.2005
| OA 529/2011 ° Vikram Arya g™ - 11.10.2007
§ . . Ramesh Kumawat : BA . ] 2.5.2002
% | Prakash Harijan ™o 42,2002
A | Iswar Lal Prajapat i AL L 1824965
| Amba Lal Meena__ M0 1212004 &
OA532/2011 -1 Manish Rawat BCom . |1.2.2004
| Manohar Singh Meena ‘ g’ 1| 24.11.2010
Padmesh Sharma ' MA 11.9.2007 -
Fraveen Sandhaya BA ‘ 21.10.2005
| Pushkar Choudhary BA .1 1.4.2004
I0A 533/2011 V'jay Singh Chouhan ' g 24.11.2001
i vinod Kumar Chouhan th - 11.10.2001 -
| Yogesh Meena e 10.6.2002
, Kishan Lal Meghwal : B C 76,2095 .
- MuktaSharma , BADK - 140, 2007




17,2007

| 0A534/2011  ~Naresh Menaria BA
: Pankaj Joshi BA . 1.3.2007
“Prashant Singh Ranawat MA - 1.10.2001
i Rekha Gehlot 4t ' 1.5.2007
" Rugesh Dangi 8th 1.1.2005
0A535/2011  TejiLal Meena gh 27.5.2011
" Tilkesh Soni MA 1.7.2007
: Yashwant Purohit BA 1.2.2004-
; Niranjan Nath &th 13.7.2001
! - Dinesh Harijan 20.12.2004
o _, Kishan Lal Dangi Sth 1.7.2006
| OA536/2011  * Ravi Shankar Bagoria BAllnd 5.12,2008
| ' Sashi Kala Gari Saksar - - - 5.6.2002
! ' Vishram Bairwa YA 2.3,2002
! ' Bajrangi Yadav gt 6/2004
| ! Mahendra Singh Rathore 12th 12.4.2006
{ OA537/2011 ' Sohan Lal Dangi g™ 1,7.2007
o Sonali Patwa MBA 10.1.2005
] . Sonu Chouhan gt 1.8.2005
' | . Vardi Chand Dangi 5th 5.6.2002
! , Varsha Mehta ) MA MBA 20.9.2004
. OA 538/2011 lai Slngh Sarangdevot BA 1.6.2002
Jaswant Singh BA 16.6.2008
} Kamilesh Kumawat lind year BA | 21.6.1999
f Kanhiya Lal Dangi g" 6.12.1995
! | Kishore Kumar Yadav 8th 11.4.1995
| 0A53g/2011 Kuldeep Singh gh 1.2.2005
| " Mahesh Chandra Kulambi BA 1.6.2002
l - Mahesh Nagda MA 1.6.2002
i © Manish Sanadhya BA 1,3.2008
" Manisha Sharma IMA _J.b 4.2002
: 0OA 540/2011 . Rajesh Rathod {Sunil) gth 1.1..001
!  Rajmal Mali woth 4.4.2008
| Smt.Geeta Ba Saksar 1.4.95
. Sohan Lal Meena 7t 20.12,2004
] i sunilSukhwal B 1.12,2006
"OA541/2011 - Ambalal Gameti 7" 25.11.2004
5 ; Deepak Dangi 1‘_’"‘ 17.3.2007
1 | Dharmendra Kumawat Dip.Enge. 5.1.2004
‘. ! Gopal Dangi 10th 7.7.2007
» - l ’ Jumme Khan Pathan ath 1.6.2005.
T~ {0A 542/2011~ | Devilal BA,PGDCA 17,2009
| Poonam Chand 12 30.5.2002
b b Ashok Kumar Sharma MA B.Ed 19.11.2009
o i Barma Meena Sth 16.5.2011
OA 560/2011 . Gaurav Sharma MA Nov.2007
" Manish Sharma B.Sc (Maths) Nov.2007
8th C
Bhanwa‘r_LaI Mund Aug. 2004
Samay Kumar Kumar BA 27.10.2006
_ i i Sarwan Kumar 5t . 30.4.2007
‘%\\\ : Dinesh Teji MALLB ~ .-} 1.8.2003
o~ .*Ni Suresh Kumar BA 1.7.2006 -
\Han Singh 5th 1.4.2004
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0A 499/2011

0A 500/2011

' 0A501/2011

| 0A502/2011

"OA 511/2011

|
ToAB12/2011

i

‘OA517/2011

"0A518/2011

0A519/2011

| 0A523/2011
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Rajendra Gurjar gt 14.8.97
Hansraj g 3.3.2008
Gautam Samariya gh 5.12.2001
 Narendra Singh 10th 1.5.2007
" Shailendra Shankhala MA 114.5:2997
 Alok Vyas BA . 18.9.2001
- Gulab BA 5.12.2001
. Amit Pandit MA 3.7.2002
" Lal Chand Nath BA 6.5.2002
Amar Singh g" 16.10.2008
Iswar Sharma 10" 3.3.2003
- Sharwan Bhati g 13.8.2007
o lalitkumar BA 12.5.2008
 Lalit Gehlot g 3.9.2001
~Tulsi Ram gt 2.,5.200%
. Sharwan Vyas MA 1:1,2009
i Smt.Bhanwari Devi g 17.5.2000
1 Kailash Kumar Chawariya 1210 1.1.11996
Dinesh Vaishnav 10th 13.4.2009
Vinod Godara BA . Oct 2003
~ Ramesh Soni B.Com-lt Yr 20.2,2006
. Randhir Kumar BA 14.10.2008
« Subhash Chander MA April 2002
. SohanSingh 10th 15.1,2007
~ Mohd Ifran gt 25.2.22008
© Vikram - woh 22.2.2008
Ratan Lal Sth July, 2002
Kishore " July, 2002
! Vimal Kumar Swami MA 1:12.2005
Krishan Kumar Kansara 12" 13,2007
i Madhuri Sarswat BA 1.8.2008
Shravan Kumar Shankhla BA 1.2.2007
Mahender Singh Parihar g™ 129.3,2007
Ravindra Kumar 8th 1.1.2005°
. Sharwan Kumar Meghwal g™ 1.4.2002
| Hari Prakash Suthar B.Com 11.12.2003
* Rajesh Kumar Jhungh st 3.3.2003
Mahender Kumar Ramawat MA 3.12.2003
: Praveen Sharma oA 3.12.2002
sukhvinder Singh 2t 28:11.2003
. Kamal Kishore Swami B.Com 24.9.2001 7
*'Shiv Kuamr Swami BA. 1.5.2005
" Jitendra Jhungh 5 7.4.1998
Ram Swaroop Meena 7" 13,9.2001
Nirmal Kumar Kheriwal MA 8.10.2001
_ RajKumar Barupal BA 1.4.2004
Jitendra Singh Rajput BA 30:42.2010
Jitender Sharma BA IL,IT! 24.8.2009
Ratan La! Sen M.Com 2.12.2002
 Vishal Kumar Modi BA 29.3.2001
' BA-II . |13.10.2008

»




0A 5242011 | Raj Kumar Mali . B.Com(L/S} | 24.8.2009
- Bharat Kumar Modi Dip.in Inf.Tech | 21.9.2010
’ BSCIT !
' Gaurav Chouhan Hr.Sc. 14.3.2011 i
. PushpkantSharma 2.1.2002
0A 16/2012  Yashwant Kumar Rawal 10" 1.10.2008
i_f}A 77/2012 _l Ram Sagar Meena . 10" 1.6.2006
OA 91/2012 | Gauri Shankar 8" 1.1.2002
o . .Mohd.Umar o Aug. 2007
rOA 172/2012 ;’ Gopal Kasara MA DLL 21.2.2002
+ Mukesh Gayri M.Com.BEd 18.6.2002
" Harish Lakshkar BA, Bed Aug.2008
; Miss.Priyanka Soni B.Com.B.Ed Nov.2008
| Moti Lal Dang 7" Jan.2002
i 7 I'Roop lal Dangi 8th April2002
. OA 173/2012 . Pushkar Lal Dangi 10" 1.6.2006
= ' Balu Ram Dangi 12th 6.6.2007
s | Vijay Lohar BAI 1.4.2008
= , Poonam Chand Meena oth 5.6.2007
'!' | Smt.Sushila Bai Sonawat semldi- et 1,7,2005
| Kamlesh Verma B.Com Aug.2007
__| Yashwant Joshi MADip.Computer | 8.6.2009
0A 386/2011° Anil Kumar Solanki BA Il 27.6.2002
Deepak Parihar BA 6.8.2007
' Purkh Das BA st 20,12.2001
. i PremPrakash Sahu _ BA 24.7.2007
OA 387/2011 Jaideep Solanki BA .19.9.2002
Bhawani Singh BA Ist 20.7.2002
Mahaveer Singh MA 26.6.2008
Rakesh Puri 12" 6.8.2007
! | Surendra Bhati BA 4.8.1999
o | Shankar Lal Parmar - MA 18.2.2002 |
| 0A482/2011 | Tabish Anwar 12" 18.6.2007
' | Jagdish Singh Rathore BA 1.4.2603
5 Rajendra Kumar Parihar BA | 6.7.2002
<: Kanhaiya Lal BA 21.8.2004
i. Vipul Tandan 5 5.10.2006
| -
| Ramesh MA 1.11.2007
| Raju Ram Mali 5th 1.4.2009
I Narpat Lal Parihar 9th | 1.2.2003
Hitesh Chandra 9th 1/1.2003
| Smt.Lalita 9 th 25.8.2003
. Jitendra Kachawaha o BA 1 15,10.2002
! Deep Singh BA 4.9.2002
| Ugam Singh BA 25.11.2002
Kushal Singh BA 25,10.2002
- lpadat 8th 23.11.2006 o
: OA485/2011 | Praveen Singh 12th 1.10.2002 ;
: | Mahendra Singh 8 th 15.5.1997 |
| | Suresh Kumar 8 th 1.12.2008 }
\ o ' satveer 8 th | 21.6,2007 N
- IT i 4
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| OA464/2011  ArunKumar 8th 1.5.1996
| Santhosh Kumar 8 th 7.12.2007
; Raju 5th ) 20.5.1997
 Mahendra Gurger . 8th .| 6.8.1997
: Chad_ndra Prakash ' BA Pass 1.5.2002
| _| Deepa Ram BAPass .. | Sept.2007
OA 465/2011 . Gopal Lal Prajapat 12 th pass 1.9.2006
" Anandi Lal Saini 12 th pass Jan 2008
" Tikam Chand Sen 10 th pass 18.2.2003
oo ’oooo .. Hukam Chand Sainj 12 th pass 22.7.2007
OA 466/2011. = -+ Manoj Kumar Bora Not indicated | 15.3.2002 )
i M.Com
. Satyanarayan Kansara : M.Com August, 2005
Nitesh Tolawat 8th Dec. 2006
Narendra Meena 10 th 9.10.2007
L - ' Laxman Singh S 16.10.2009 2
0A467/2011  Chandra Prakash T Net 2482009
! . . mentioned
N i Bhanwar Lal Chaudhary .do. 28.8.2005
3 i Lalit 10" pass 1.1.2008
| smtlaita 12" pass 12.4.2004 )
' 0A 468/2011 | Inder Singh Chauhan ' 12 th ~#113.1.2000
!' | Pradeep Singh 8 th 19.3.2008
| © | Amrav Dan Charan : BA 8.1.2002
N | Manisha BA | 10.7.2008
4. The applicants contend that they were engaged on daily wages.they'have been

primarily performing auxiliary office duties from time to time as per the orders of their
officials in charge on full time duty of eight hours a day. There is no difference between

the nature of work entrusted to them and that being béffé’v‘rjmei:iz”by the regular

employees which they have discharged to the full satisfaction of the respondents. The

P

:;z’»:«‘"*af}xfi’(‘e rate of 1/30" of the pay of the minimum relevant pay'-"sé’ale plus dearness

ST v|‘,.f“‘

allowance for work of eight hours a day. Where the work being done by the casual
workers is different from the work done by a regular employee the caé‘ual workers may
be paid only the minimum wages notified .by the Ministry of Labo,,l;l; or. the State

\ Government/Union Territory Administration,'_,.;/vhiche\'/er is higher as per the minimum

RN




wagés Act, 1948. Where a Department is already paying daily wazes &l a higher rate
the practicéis to be continuedwwith the éppfoval of its Financial /:\dvisc;F. The casual
workers aré 1o be paid weekly off after J< days of continuous work. The DoPT issued
another cirzular dated 10.9.1993 relatﬁﬁg fo the grént of ter:n_pr.:»_rary status and
regularization of casu_ral workers under the tiirectives of the Principal Bench of CAT dated
16" Feb. 1990 in the case of Rajkamal and others Vs. Uol. [A4]. The guidelines dated
7.6.1988 would continue to hold good simLfltaneous|y. Accordingly the appli;:ants were
b_sing paid wages at the rate of 1/30" of fhe minimum of pay plus DA and it has been
/D - periodically fevised. The guidelines of the DoPT for merger of the SO% of the DA with
basic pay dated 31.5.2004 have also be{en put into effect in respect of the applicants.

[A5]. In sum and substance by the time w2 jeach 1.10.2010 we find that the applicants

have been paid Rs.292/- per day [A8].

5. The grievance of the applicants arises from the fact that the respondent No.3

issued an order vide his order dated 31.5.2@ji1 [A1] that the recommendations of the 6"
Pay Commission are applicable only to the Casual Labourers conferred with temporary
status and are not applicable to the casual \yz)rkers without temporary status. The same

order withdraivs the earlier orders and direcis that the applicants be -p‘aic'}"at the rate of

Rs. 164/- per day where the nature of the work of casual workers is the same as that of

\‘b\ oy .
B __regular employees. The applicants have corme to this Tribunal against the afore order

Pl . i 3
U [Al]l. Thelearned counsel for the applicants contends that the impugned order is based

upon a directive from the Ministry of Personnel Public Grievances and Pension vide its

™ |
'\uél::v\vorz:{ers with temporary status.
” : \;.\‘

“The learned counsel fof'{*'f?:‘;é applicants has

i« ;- argued t;rznat";‘fcbe applicants were doing the rame work as the regular workers and

I

contiriued tq;’do so. The 6" Pay Commission Report does not exclude them specifically
;‘I/ - N

s

ﬁdjthﬁa_,cjﬁit’ been so. it would have amountec: t> drawing distinction betiveen the same
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categories of werkers violative of Articles 14 and 21 of the Constit:ui:ion; ?hey are being
treated as senarate classes without there .B"eing any intelligent di;f}er:enti;',- amongst the
same. The a'ppllcants have also referreo to the case of Surinder Singh Vrs. Union of

India AIR 1986 SC 584 and contend that the matter is no longer lntegra with the passing

of the afore mentioned judgment,

Case of the re_.;pondents

6. The ceunsel for the respondents%i_nas fully contested t_he,_QA. The principal
argument of the respondents is that DoF{T OM dated 10.9.1553 [Ad] was issued‘ in
pursuance of judgment of Principal Benchi:of CAT dated 16.2.1990 to grant temporary
status and regularization to those casual iabour who were employed at that point of
time and had. rendered one vyear of contii_;fuous service i_n Centrall Government offices
other than in the Departments of Telccom post and Rallway, V”."He DoPT had
subsequently issued a clarification vide OM No0.40011/6/2002-Estt© da;ed 6.6.2002
clarifying thatffhe scheme relating to the grdnt of temporary scheme as per order dated
10-09-1993 ‘s not an ongoing scheme but rather one one time dispensation to those
who had been givenvtemporary' status on cornpletion of 240 days of Wéf'rk 0r'206 days in

case of offices having 5 days week. It was “urther clarified that those who had been

‘granted tempcrary status would not be st?i;pped"of the same but the those who have

ioined the service on a subsequent date cannot seek to derive advantage &f this order

for grant of temporary status . The nature of work of these employees is different and

as such they are being given wages at the highest of the minimum wages at Rs. 164/-

"fﬁLQEV- The OM dated 12.9.2008 has tf:een misinterpreted by the -applicants as it

\.‘ i 03 ’ . N .
__,fbyid:es.that only the workers w1th' temporary status WII!_ r;orfet:mu,e to receive

_:.f_‘thelr wages under the instant scheme on t‘w basis of the scales of Group employees

i;

as Pay Band and the corresponding Grade Pay recommended by the.6™ Central Pay
l.’:’/fé.s such the applicants are not'entitled to any relief. -

N
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7. After having gone through the pleadings of the parties and listen to their oral

submissions the following facts in issue emerge:

(i) Whether the applicants have been performiné’ the same nature of
duties as the regular employees?

(i) Whether the reduction of wages as has been ordered vide the impugned
order [A1], violates Article 14 and 21?

(i) What relief(s) if any could be granted to the applicants?"

Findings

[

Whether the applicants have been perform/ng the same nature of dutles as the regular
"~ employees? -

8. The recruitment of casual workers and persons on daily wages was reviewed in

the year 1998 on the basis of which the Department of Personnel and Tréinfng, Ministry
of Personnel Public Grievances and Pensid-fis issued OM No. 49014/2/86-Estt© dated
7" June, 1988. This OM started by recogn zing that persons on da;IAy5wages should not
be recruited for work of regular nature but only for work which is casual, seasonal or

intermittent by nature for which regular posts cannot be created. The OM further

provides:

(iv) Where thé nature of work entrusted to the casual workers and regular
employees is the same, the casual workers may be paid at the rate of
1/30" of the pay at the minimum of the relevant pay scale plus
dearness allowance for wor k of8 hours a day.

In cases where the work dor:e by a casual worker:is. di‘fférent from the
work done by a regular employee, the casual worker may be paid only
the minimum wages notified by the Ministry of Labour or the State-
Government/Union Territory Administration, whichever is higher, as per
the minimum Wages Act, 1948. However, if a Department is already
paying daily wages at a higier rate, the practice ceuld be continued
. . with the approval of its Financial Adviser.

Where work of more than cne: type is to be performed thirough the year
but each type of work doesfr'ot justify a separate regular employees, a
multifunctional post may be created for handling those items of work
with the concurrence of the Ministry of Finance.
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g, n the y"é-ar 1993 the Principal Bench ci.'f Central Administrative ﬂib_unal delivered

x4<,

a judgment or: 16.2.1990 in the nas2 of Ra,lkamal and others Vs. Umon of india and
others (1990) 13 ATC 478 therein it issued';c_ertain directions to the Govt. of India, as

under:

“29. In the light of the foregoing;: the appllcatlon is dlsposed of with the
followi 7g f/nd/ngs, orders and d/rect;ons

(i) We ho/d that the preseiit practlce and procedure followed by different
m/n/str/es/departments and ‘the offices under them in the matter of
engagement disengagement and regularization of casual labourers on
the basis of their separate strength of staff results in inequalities and'
/njustlce The Government of India, except the Mlmcfry of Railways,
should be treated as a single unit in the context of engagement and
regular/zatlon of casual labourers;

(ii) The impugned orders dated 12th October 1989 passed by the
respondents, are set aside and quashed.

(iii)  The respondents are directecito continue the services of the applicants
¢s casual laborers in the regular vacancies in the post of Group D arising
in the Ministry of Food and CIVII Supplies and its officcs' at Delhi and to

i
consider their regu/:;r,zatlon m such vacancies; o

BrY
(iv)] i case, no vacancies exist in the Ministry of Food and Civil Supplles and
its offices, they should be aci_(_l,lsted against the vacancies of Group D
staff, in other m/nistries/dep’qftments/attached/subordinate offices for
appointment in accordance with the scheme directed to be prepared as
mentioned in paragraph 21 c¢hove.
(v) The respondents are directed not to induct fiesh rac¢ruits as casual
labourers. through Employme_;'it Exchange or otherwise, overlooking the
preferential claims of the applicants; and
The emoluments to be givengto the applicants till their regularization
. should e strictly'in acccrdance with the orders and instryctions issued
‘by the Department of Personnel and Training. After their regularization,
hey shall be paid the same pay and allowances as regula, employees
“belonging to the Group D category.

I;éreafter directing the respondents that the statusv quo as regard the

4 _-*nt/nuance of all the four applicants as cesual Iabourers, be
’n*-amtamed is made absolute..

10. » Even after the issue of the afore said'f OM as it would appear from paragraph 2

that the recr.itment of casual workers would continue as contaided®in OM dated

7.6.1988. On,31.5.2004 the DOPT issued 3 revised OM vide No 49014/5/2004-Estt©®

directing mergé:‘ of 50% of the Dearness Aijfg.wvance‘vv_ith basic pay for computation of

daily rates of weges of casual labourer as uncer:

- oo P REG
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iTh;{é interim order passed ;on December 11 1989 and continued-—.
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-“The undersigned is dlrect=c’ to say that references have been
recelved from various quarters soe«'klng clarification whether 50% of
Dearness Allowance merged with basic pay to Central Government
employees w.e.f. 1.4.2004 vide Mf'nistry of Finance, Deparitman: of
Expenditure OM No. 105/1/104 IC ‘dated Ist March, 2004 would be

admissible to casual labourers jo the purpose of computation of
their daily rates of wages.

The matter has been considered in consultation_ w:th the
Mlnlstry of Finance and it has been decided that 50% of rhe Dearness
Allowance merged with the basic ,Jay will be admissible to casual
labo.1rers with temporary status ard also to casual employees who
are ent/tled to daily rate of wages with reference to the minimum of
the puy scale for corresponding rec-ular Group D official w.a.f Ist
Apr/l 2004 for the purpose of ccmputation of their daily .rutes of
wages The casual labourers entltled to daily wages not Imked to the
minimum of the pay scale plus Dea:ress Allowance for corresponamg
Group D employees or casual worker_ ;/contingent employees engaged
on pars time basis shall not be entitled to the above benefit.

»

This issues in concurrence with Department of Expenditure IC
UO N2.105/1/2004-IC dated 19" May. 2004.”

>

11, On the basis of the above circular the respondent No.5 issued OM dated

9.7.2007, the relevant part of which reads as follows:

“In accordance with the instruction laid down in the Department of
Persoanel & Training Om No0.49014,’2/86-Estt© dated 7.6.1988 read
with TOPT Circular No.49014/5/2004 dated 31/5/2004, sanction is
kareby accorded to the payment of casual workers paid on dqily: wage
basis, where nature of work is the same a that of the regular employees
at the rute of 1/30" of the pay at the minimum of time scale of pay of
the Goup D staff plus Dearness Pcy plus dearness allowances, ie.,
1/30" 6f (Rs.2550/+ Rs. 1,275+ Rs. 1109.25/1338.75 ie., Rs. 164/ prday
for 8 hours of work a day. .

" . H _

4 g <

2. In< sases where the work done bv «casual work is different. fron the
work done by regular empioyees, the daily wages payable vvh.’ be Bs,
144/- per day in terms of Dy. Labour Welfare Commissioner (Central)

commuzrication Ref.No.Dy.LWC(C)/NMiA'R/2005/4000 dated 30.9.2005.”

12. The respondent organization acknoWiédged that the work being done by the

W@nts was the same as that of the regtilar employees arzd.tHEy were not casual

I'\

:Ao_n da:ly wages performing different:sat of casual duties. In recognition of this

hct admnt;adly the wages being paid tc the cppllcant were furtner revised vide letter
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No. LL/JPR/2008 09/2773 dated 12/17th November, 2008 and Letter N.o.'C;C/JPR/.?OlO-

th
11/289 dateJ 18™ Cclober, 2010 [A7& AB] '»The later brought up the payment to be

.‘r“

made to such employees to Rs. 292 pe

1y on the basis of the auuve fo..nulatnon

L4

_ The apphcants submitted a re uesentatlon to the respondents wnerem they have
detailed the work bemg done by them as per the Clrcular No.22 dated 18. 1 2011 under
the multltaskmg scheme. It is interesting to note that the work mvolves a much larger

vista than what is ordinarily done by an ‘average employée?»‘i:"f'i;d véni:ch;no regular

employee would normally agree to do. lt}varies from maintenance of the records,
N .photocopying{ night and guard duty, driving vehicles, watering the p‘l'zintsmt-o'.mention a -
few in addition they are also required to do date entry, typing of letters.and return

feeding and processing. The applicants in tlii}, representation.admitted that the scheme

of Casual Labourers (Grant of Temporary Status and Regularlzatlon‘ wes only applicable

U
“h

till 1993 but th:ey made request to the effect that the Ministry should be asked to revise

this scheme. .- :

13.  Admittedly, ‘the Scheme 5! 1993 was a one time dispensation': This issue has

4

been dealt thh in a decided case by the Ffén’ble Supreme Court Union of India Vs.

Mohanlal an& «thers, (2002) 4 SCC 573 and?f%eld as under:

“6, Clause 4 of the Scheme is: ./ery clear that the conferment of
‘temporary’ status is to be given to ihe casual labourers who were’ m

.employment as’on the date of ccmmencement of the Scheme.. Sc i7e of —

the Central Administrative Trlbunals took the view that this 15 an

ongoing scheme and as and when cg;sual labourers complete 24Q days

of work in a year or 206 days (in'cbse of offices observing 5 dbys a

week), they are entitled to get temporary status. We do not thmf' that

TR clause 4 of the Scheme envisages it as an ongoing scheme. a vrder to
‘é;c. \\acqwre ‘temporary’ stotus, the catual labourer should iave been in
tnei’n /oyment as on the date of commencement of the Scheme and he
. _";should -have also rende-ed a contlnuous service of at least one. year
whié‘h means that he should have been engaged for a period of at least
!24d days in a year or 206 days in 'a,e of offices observinng 5 days a
", wedk. From clause 4 of the Scheme :’t does no appear to be a\uoneru'
5 gufde,ma to be applied for the purposw of giving ’temp.:rar“’:uv us 0

vy, .
Y

.
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; continuous service. Of course, it is up to the Union government to
{ formulate any scheme as and when it is found necessary that the casual
labourers are to be given temporary statuc o.c later they are to be
absorbed in Group D posts.: . .

, 8. The Division Bencn of the Calcutta‘ High Court in i .Rajakili V. Union of
Ce India WP(CT) NO.86 of 1999 (Cal)(DB) held that clause 7 must be read in
- a manner in which it does not render it unconstitutional. The employers
cannot at their whin: dispense with the services; of the casual labourers
who have acquired “ttemporary’ status. The entire ouject of the 1993
scheme was to regu/ arize all casual "./orke'.» ; o m/ow such uncanalised
power of-termination would also: defeat the object of he Scheme.
Dispensing with the services of a casual labourer under clause 7 in our
view, could be for mizconduct etc, .+

9. Having regard to‘the general scheme:af 1993,‘We are also of the view
a - that the casual labourers who acqalre remporary status cannot be
' removed merely on the whims and fancres o_; ‘the employer. If there is

sufficient work and other casual labourers are-still to be employed by

the employer for carrying out the w,o'_rk,‘ the casual labourers who have
- acquired ‘temporary’ status shall not be removed from service as per
_ clause 7 of the Scheme. If there is serious misconduct or violation of
-tf‘f . ' service rules, it would be open to' the employer to dispense with. the
‘ ' services of a casual labourer who had acquired the ‘temporary’ status.”

,_ 14.  Now we come to th2 question, that what is the Lguiding principle whereby the

! , payment of daily wage workers should betr’h-a'dé'. 'hé question was answered by the

Hon’ ble Apex Court in the case of Surmder Slngh and another Vs. The Engineer-in-Chief,

CPWD and others, AIR 1986 5C584:

“One would have though tha; ithe: 1ngment in the
) Nehru Yuvak Fendra’s - ‘case (sapra) ‘concluded  further
B argument on thz question. ~ However, Shri V.C.Mahajan,
B learned counse/‘for the Central Govenemnt reiterated the
- same argument and also contended that the doctrine of ‘equal
o , ' pay for equal work’ was a mere abstract doctrine and that it
k - was not capakle of being enfereedsiin cucourt of law. He
referred us tc-.the observations of - this court in Kishori
Mohanlal Baksh/ Vs.-Union of Indla, AIR 1962 SC1139, We are
not a little suransed that such an argument should be
advanced gn_b:__half ,of the‘CentraI Gover.,z,.ne.gg 36 years after
the passing of the Constitution.and 11 years after the Forty
Second Amendmant proclaiming India'as a Socialist republic,.
The Central Government like ',‘alleorganism of the State is
committed to tlie Directive Principles of State Policy and Art.39
enshrines the p-irciple of equal pay for ve_a;.'al‘:i/vork. In Randhir
Singh Vs.. Union of India, (1982) 3 SCR:2$5 (AIR.1982 SC 879)
this court ha occasion to explain.the ahservaFEOI‘xs in Kishori
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‘Mohan Lal Bakshi v .Union: of India (suprq) 0 ; pomt out

how the principie of equal pay for’ equal workhls not aiit

abstract doctrine and how :t is a vital: and wgorous doctrine
accepted through the weorld - partlcularlyv by socialis
countries. For the benefit of those. that do ‘Vnot eem to be
aware of it, we may pomt out ha’ the dec:s:on in_Randhir
Singh’s case has been followed in many number of coses by

. this'Court and has been afjf ‘med by a Constltutmrﬁat Hch of

this Court in D.S.Nakara-V. Union of India (1983) 2 SCR 165: AIR
1983 SC 130. The Central Government the State Governments
and'likewise all public sector undertakmgs are’ ‘expected to
function like model and enl:ghtened employers | and arguments
such as those ‘which were - advanced . before .us- that “the

- principle of equal pay for equal work ls an: abstract doctrine

which cannot be enforced in.a court of law should ill-come
from the mouths of the State and the State Undertak/ngs. We
vllow bath the writ petltlons and direct the respondents, gs in
he Nehru Yuvak Kendra’s case (supra) to pay to the petitioners
and all other daily rated employees, h‘?« same ‘salary and
allowances as are paid to. regular and permanent employees
with effect from the date when . they were  respectively
employed. The respondents will pay to. each of the petitioners
a sum of Rs. 1000/- towards thelr costs. We also’ record our
regret that many employees are’ kept in serw :
temporary daily-wage basis without. their: serwce
regularized. We-- hope thot the " Government EWill,

eing
ti.“' {3

appropriate action to regulanze the services of all those who -

have been in contlnuous employment for. more than six
months,”

Tt

with altogether. Under other conditlons _th? ser\ﬂc are protected. The Hon'ble




B.éing asked to do the work of cfieaning and watering the p|anfs. ln fa;t' they arevldo‘?ﬁg
rﬁore. The’nature oy‘ the duties being perfornried by the applican-ts has"not under‘goﬁéia
?h'ange by virtue of the mere fact the impugned circular has been issued by the DoPTffilt
i‘s:‘well recognized that a circuler from ab;yé .does not ¢changed the ground re':alitiesf‘_i':n
effect. Where the applicants have been performing the du'tiestc;f a regular'e'mployee:'pr
more and continue to do so is ;uvfact their statusAcannot‘changé overhight by the m'_ejlge
faét that a circular has been issuzd by a supeﬁof authbrity. The third coenclusion is that
by issue of the impugned OM dated 31.5.2011 [Al] the material facts are not altered’ by
one stroke. of pen. What the applicants were doing earlier they contmue to. do so
even after the issue of the impugned OM. As already held that where the naturé“ibf
work remains to be the same as the regular efnployees the paymenf will also continue -~

to be the same.

Whether the reduction of wages as has been ordered vide the impugned order [Al] IS
wolatlve of Article 14 and 21?7

16. The doctrine of equal pay for equal work is well enshrined in our Constitutic_:"n

o

articulated through Article 14. This article for the sake of convenience needs to be
reproduced. ‘
Article 14: Equality before law:- The State shall not deny to any person equaiity
before the law or the equal protection of the laws within the territory of India:”

reae

~ and has been the corner stone for so many judgments /decisions of various courts more

so of the Hon’ble Apex Court. It is also to be noted that it forms a part of the ba§~ic
frame work of the constitution as enunciated in His Holiness Keshvanand Bharti
:‘ ' ' . R
Sripadagalvaru and others Vs. State of Kerala and another, AIR 1973 SC 1461.Case.

O

Hence it has also to be considered that-once:a_'set of workers have been

ting higher wages to reduce the same on the basis of directions from above does.n'qt

3 ¢74fe/cle material chts or restr lCl he family requirements of such workers. It is trite that

gz S



once one is used to a higher set of incomé it is difficult for him to curtail one’s

requirements tc a lower income. - -

" the applicants before reducing their daily wages structure. While certainly the services

18. It is also significant to note that no show cause notice has been issued to }
|
i

of the applicants as decided in the case of Union of India Vs. Mohanlal and others,
(supra) can be dispensed with one mon*c}ln’s notice by means of a termination

simplicitor. For reducing or altering the W<ge structure to their dlsadvantage “will

,v;f e

s
require prior skow cause and giving them opportumty of being heard The pnnmple of

o’

audi alteram rartem is inviolate in such czses. In any event, such a reduction is not
- ) B a

RSN I

justified in the cases in hand. ' A L
What relief(s) if any could be granted to the applicants?

19. Answer to the first two questions which go in favour of he applicants, obviously, pefsuade

the Tribunal to:a'\swer this question too in their favour. In view of the discussions on the above

issues we come ;0 the conclusion that the unilateral action of the respondents in reducing the
wages of the apblicants without having given thém an opportunity to show cause is vioative of

S

not only the co'nlstitutional provisions but also ti*e principles of natural justice. It ij’hencg;bad

under law. The tollowing reliefs are, therefore, o‘rdered’

() The impugned order dated 31 3.2011 [A1] is hereby quashed.
(1) “he respondents are dlrectmf to continue making payment to the
: .vppllcants @ 1/30th of the ,,ay at the minimum of the time scale of the
Sroup ‘D’ staff plus dearnes, allowance ie., Rs. 292 per days as basic
e - Layw.e.f 1,7.2008 with all consequentlal benefits,
: .-“'-(I{l) No modification of the OM dated 12. 9.2008 is warranted as the legality

- of the OM has not been in challenge nor would the same be.necessary
v -1y for granting the reliefs (i) and (ii). ' ,
:;{IV)  No order as to the costs. ' T

hé MA No. 142/2012 in DA 534/2011 istrendered infructuous in view of the dlspo of.

atjc;ve OAs. i . '
/ c : 4 o :
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